
IN THE CENTRAL ADMIN ISTRAT WE TRIEIUWAL ; HYDERABJSD BENCH 

- 	 AT HYDERA8AD 

O.A.No. 184/94 	 Date of Order: 17.2.94 

EETWEEN: 

B.Suresh Kwnar 	 •, Applicant. 

A N D 
Union of India, Rep, by 
The Secretary, 
Ministry of Defence, 
New Delhi. 

The Scientific ?dviser to the 
Ministry of Defence & Director 
General Research & Development, 
Ministry of Defence, Dt-IQ P0 
New Delhi - 110 011. 

The Director, 
Defence Metallurgical Research 
Labotatory (DMRL), Hyderabad-258. ,, Respondents. 

Counsel for the Applicant 	 .. Mr.K.SUdhaka r  Reddy 

Counsel for the Respondents 	., Mr.BHIM?NNA 

CORM 

HON 'ELE MrjjSiICE V.NEELADRI RPO : VICE-CHAIRMAN 

HON'BEMr,R,RANGAIAThN : MEF4BER (ADMN,) 
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To 
1 • The Secretary, Union of -India, 

Ministry of Defence, New Delhi, 

The scientific Adviser to the Ministry of Defence 
and Director General Research & Development, 
Ministry of Defence, DHQ PO,New Delhi-li, 

The Director, Defence Metallurgical Research 
Laboratory (DMRL),Hycierabad. 

One copy to Nr.K.Sudhakar Reddy, Advocate, CAT.Hyd. 

One copy to Mr v.,Shimanna, Addl.CLSC.CAT.kIyd. 

One copy to Library,. CAT.Hyd. 

One spare copy. 	.. 

pvm 	. 	. 
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O.A.184/94 	 Date of Decision:17.02.1994 

ok:DER ' 

XA5 per, ionble Shri .Just4ce V.Nee-ladri Rao, Vice-Chairmanl 

This CA was :filed praying 	qashthe chargc,merro 

No.CF/1/6/1(MC) daEed2.4.i977 by hciditig ±bas illegal, 

arbitary and void-ab-initic - and also. •to quash the 

suspension order. dated 2.876bz holding it as. illegal, 

arhitrry and vcid-ab-initio a.hd for a direction to the 

respondents to reinstate the applicant, with all consequential 

benefits such as treating the period from 2.8.76 to the date 

of reinstatement as ttriod spent on duty and for payment 

of full pay and allowances and for accountinc the said period 

for seniority and all other purposes. 

I ; 	- 

The said chage memos we±at  challenged by the applicant 

in WP No.4812 of 1980 on the file of the High Court of AP and 

the same wan transferred to this Tribunal and renumbered 

as TA 12/91. the said TA 12/91 was disposed of by this Bench 

vide Judgement dated 29.5.1992, directing the respondents 

to complete the remaining portion of the disciplinary case 

expeditiously. It is stated that even though a direction was 

given to the Disciplinary authority to dispose the matter 

expeditiously, it is not yet disposed of. 

- In such'case, the remedy of the applicant is to file 

an application under Rule 27 of the CAT Prkedures Rules for 

implementation of the said Judement and it is not by way of 

filing a separate OAx under Section 19 of the Administrative 

Tribunals Act.\ 	 - 
\ 

Hence, the OA is dismissed at the Admissioh stage. 

No costs. 

(R. RANGARAJAN) 
MEMflFR (ADMN.) 

Dated The 17th February 94. 
(Dictated in Open Court) 
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TYPED DY 	 CO>ARED BY 

CHECKED jY 	 APPROVED BY 

IN THE CEgir AL A.WI:ZISTRLTI\JE TRIB1Jh?L 

n. ;jp -j  :py reif AT HYDERASAD 

TUE FCN':LL :.C:S:ICE V.iEEr,ADRI PAO 

VIOErC}AIRMAN 

AL) 

THL HOV:LE ::r,.A EGORTf II :MEMI3ER(A) 

THE liON 1  )3LE UR, .CNANDISASEhF:? REDDY 
MEMLER(JUDL) 

- 	 - 
THE }iC!.S' 3LE eR.-R.RJcj&pj;; 	MEMBER 

(AD) 

Datec5;fl -L-1994. 

M.A./R.A/C.A. No, 

O.A.No. 

T,A.No. 	 ';s.No. 

Adcnjted and Interim Directions 
issu d. 

Ailowe 

rnspose of with directions. 
smis4d.4  

Dismissed ,-s withdrawn. -. 

Dismissed/for 

Re jecte d/C  rde red 

No order as to costs 

I 

S 

pvrn 

4 
4 

k 

— 




